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Sri Rakesh Verma counsel for the applicant is present.,J,..A--
fhis a.ip Li.ca tLon ~ i;~non promotion of the applicant.

It is alleged that the applicant has made a representation on
16.8.91, but the same has not been replied to;f. We are there-
fore direct the oppcai te party to dispose of the representation
dated 16.8.91 within 30 days of the comrcuru.cat Lon of the order
by means of ~ speaking order.1:he applicant will be at liberty
iifO, advised, to approach us after the disposal of the
re esentation. k
A. • J.M.

Versus

__________________ Respondentfs)

Orders

Hon'ble ~r. O.K.Agrawal- J.~.
Hon'ble r'r, K't ObaYYa - A,r'!t_
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f.ri ~akesh Vermacounsel for the Appliear.t
ie pr-eeent , This a pp lieat ion is abovAtnon promot ien
or the applicant. It is alleged that the applicant has
made a represent tion on 16.8.91, but the same has not
been replied to. \,Ie are therefQre direct the opposite
party to dispose of the representation dated 16oe.91
within 30 days of the communication of the order by
means of speaking order. The applicant uill be at
liberty if .ao, ;jdvised, to ap"roach uS af"~"Sr the
disposal or the representation:
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